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- ORDER

CA 133/2019 has been filed under Section 60(5) of the Code seeking
initiation of contempt proceedings for non-compliance of specific orders of this
Bench. Notice of this application is accepted by Ld. Counsel for the RP.

It is also brought to the notice of this Bench that the said order has been
impugned before the Hon’ble NCLAT in Company Appeal (AT)(Insolvency) No.
104/2019 wherein the parties have been directed to pay the arrears of rent to

the applicant by 15th February, 2019 and thereafter by the 15t of every
succeeding month.

In view of the same, list this case for a compliance report on 18t February,
20109.

Application has been filed under Section 45 of the Code by the RP. Notice

of this application be issued to the non-applicants returnable on 18t February,
2019. Dasti.
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